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but oo € T cal : 3 Heard learned counsel for the
~Petiti 5 partiesa .
l ?f '  Application is admitted. Issue
(o
o .notice on the respondents. Call for
D4 frecordso Returnable by 4 weeks.
- List on 16.5.01 for orders.
jMeanwhile. Status quo as on to-day

' shall be maintained.
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vice~Chairman

? List on 15.,6,2001 to enable the
i raspondents to file wuritten statement.
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W : )9‘/9/”7' : 15,6401 : ' On the resuest of Mr.AeDeb Roy,
i { ; :CﬁTT' TR f - 1earned Sr§Ce@e3+Ce for the respondents
iB' 5Zi;—-e-f . R ‘ the case is adjourned to 13=7-2001 for
oA e kaﬂ{?owt&AQ ' filing of written statement.
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C Suue\tc yetpert WL 13.7.01 On the request of Mr.A.Deb ‘Roy,
PN\ R YETRTTON \r,u/\ . SreCeGeSeCe 4 weeks time 13 allowed

—~ for filing of written statement, List

$) PN et N

O WO Leditem B edbannd on 17.8.01 for £iling of written statee
Wy hesan Wil | - ment and further ordersd

. | i lwsv\_
\u- [2e) | ' Member
, ‘ 1n
W oritrew ehodemant |
At the request of Mr.A.Veb Roy,

s e 17.8.01
Basm ) :‘ Sr,CsGe5.Co 4 weeks time is allowed
‘%% - for filing of written statement.
b&of List on 14.9.01 for orders. Heanwhile,
: the interim order dated 1ll.4.01 shall
~ continues . ' —
‘\ A - lon thew ghedawment c \ (. L U(L\a\‘
iy heew A locf, 4 o Hember
- im
13-9.0l 701 A kiskxan {A404/AOLLE4/ 44/ 18/ 4
14,9.81 : 'iosua notice on the respondents as to why
oo @(;4 /Q/q/oj : appropiate order shall not bs passsd as prayed for.
Cornmunicated L ‘ List on 5/18/01 alonguith M.P. 145/2081,
G Desherzchn? No: /LZ{_ |
b/» Rl A/D. @768[»3770
A S | Vice~Chairman
a1 9"% o B |
&b
0«10 : W itte tatement has not been
)\lo O W g,s,c&.gm'w)' S¢10.01 o ns em
\“Na bes 5uﬁ filed thought several adjournments w&imfg
w W ' granted. Mr.S,sarma learned counsel for
o o the applicant prays for early hearing
.?,/0.,0/ of the case. List on 28+11.01 for hearinge.
In the meantime the respondents may file
_ , written statement.
. : . i P D e e
Ne - pontan 2} odenced » | 1L Blaa
. : Member
T bhmw Wik
£ im
‘ - E
i§%7719, 28.11.01 Mr.S.S5arma, learned counsel for tha

applicant has submitted that the verificatie
T an of all the appliBapt-has been mads and

, interim order dated 11.4,01 has baen compl(gc(
with in respect of 10 applicants but in
-rGSpBCt of applicant, No.11 intarim order
has not besn comply'gduith. Mr.A.0eb Roy,
S5re C.5.5.C. sought for time to produce

instructions. Ths respondsnts are directed

Contd../" .
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| 28.711,01 | to produce the racords at the time gof
| next haaring.
QAOJQ“LUMr LlSt on 9, ?.02 For hearing,
y
Az %
VR | ( '
T | : ( <'L QJCAE«A7r§
At heg § o Member
mb !
‘ 0.1.2002 !Mr A Deb Row, 1earned. Sr. C.G.S.C., prays-
QLédZQMAlwvy for adJoumnment on the\ground that he has not been
> kl able to produce the records as directed. Mr S. Sarma,
! [ ) ; -
H learned counsel for the applicant, has no objection
v to the adjournment. Reqeust for adjournment is ,=
TV accepted. List the matter for hearing on 1&.2. . L
W20 pted. List th for hearing on 1§:2.2002. (4
P ; : ;
; | JC L Q&Ly,vg-
g v - Member °
; nkm '
| e ,
ﬂ% 9@:5%*7/ 15.2.02 Heard learned bodnsel for the parties.
~ i: i~ . E ! o
\,i ; Ei; Hearing concluded Judgement-delivered in the open
'ﬁﬁﬁﬁtf p court, kept in separate sheets. The application is

disposed of. No costs.
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| ! Mr. A.Deb Roy, Sr.C.G.S.C. .. .. AL 5 ¥
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MR. JUSTICE D.N.CHOWDHURY, VICE-CHAIRMAN.
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not ?
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to be circulated to the other

9
&

. o
Judgnent delivered by HOn 'O

t

© Vice-Chairman. -
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CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

Original Application No. 143 of 2001.

Date of decision : This the 15th day of February, 2002

Hon'ble Mr. Justice D.N.Chowdhury, Vice-Chairman.

Sri Karuna Kanta Kumar,

‘Son of Krishna Kanta Kumar,

at present working as Casual Worker,
In the office of SDOP C-II Guwahati.

"All India Telecom Employes Union,

LS & Gr-D, Assam Telecom Circle,
represented by its Circle Secretary, _
Sri J.N.Mishra , - <«..Applicants

By Advocate Mr. U.K.Nair
-versus-

1. The Union of India,
Represented by the Secretary to the
Ministry of Communication,
New Delhi. -

2. The Chief General Manager

Assam Telecom Circle,
Guwahati.

3. The General Manager (Telecom),
Guwahati, Assam. . . .Respondents

By Advocate Mr. A.Deb Roy, Sr. C.G.S.C.

O R D E R (ORAL)

CHOWDHURY J.(V.C.).

. ser

This application under Section 19 of the
Administrative Tribunals Act, 1985 and is directed against
the action of the respondents in not coferring the
temporary status to the eleven applicants mentioned at
Annexure A to the Original Application. The aplicants stated
that all of them have completed 240 days of continuous

ice in a particular year. The applicant No. 1 - Karuna

Kanta Kumar claimed that he was rendering ‘his services as
casual labour since 21.11.1995 under the respondent no.gand

was posted in the office of the SDOP C-II,Guwahati.



trd

—2- , _ &

\nplicant No.2 also worked as such in the offlce of the

by

GaEELSSSS

DOP, North Guwahati since .1.7.1994. Likewise Dipak Medhi,

SR SERR S

qarlm Ali, Naren Chandra Das, Ajay Singh, Mrs. Kanan
ﬂazuwarl, Mrs. Chameli Basfor, Kameswar Kalita, Kutubuddin

1

%askar, Bhupen Deka have worked as casual labourers in their
; .

respectlve offices on and from l 1.1997,1.1. 96, 1.1.91,

16.8.96, 1.5.95, 1l.6. 96, 1.7:97 and 1.1.96 respectlvely.

l The respondents did not file any written
i . .

statement. Mr. A. Deb Roy, learned Sr. C.G.S.C. again sought

or time to- place the records. Assessing the available

aterlals on record, in my view ends of justlce will be met

|
if a direction is issued to the respondents to examine the

1

matter afresh. Accordingly Respondents are directed to

examine the case of the 11 applicants for conferment of
| :

Temporary . status by giving full opportunity to these

applicants as well as the concerned party/parties. The

|
pompetent authority is directed to place the materials in

7

Legard to the period the applicants rendered service as
:

iasual ‘labour in their respectlve units. If the applicants
tulfllvthe requirements the respondents shall take necessary
1teps for grantlng temporary status to these appllcants. The
Lespondents shall complete this process within three months
-from the date of recelpt of a certified copy of this order.
Till completion” of the above exercise interim order datedl

11.4.2001 shall continue.

T

B. With the directions made above the application is

fdisposed of. There shall however, be no order as to costs.

y , ’ _ : (D.N.CHOWDHURY)
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mant of temporary status and regularissation of their r

BEFORE THE CENTRAL ADMINISTEATIVE  TRIBUNAL
GURAHATI BENCH

noapplication

BETWEEM

under section 19 of the O
Tribunal Act. 19850

- . v . o
N T e i

¥
t g oas Casual Worker,
Im the Office of the SDOF 011 uuwnhatzu

PR #omowoaw ﬁp;ﬁ)}iﬂ&\ﬁt"i’w

R&

-

3V § fﬁt@d bry Fhe Becretary to the K
Mimistry of Compunicatio Mew Delhi.

The Chief General Manager,
gk

Amsam Teleoom Divole,Suwahaltil.

+

The Sensrval Manager, (Teleoom)
Guwahati, Assam.

maponcdents .

PARTICIN ARG OF THE AFRFLICATION

FARTICULARS OF THE ORDER AGAINST WHICH THIS AFPLICATION I8

This application is divected against the action of the

2

spondents  in not considering the case of the %rﬁllhh ts for

rvices pursuant o soheme and directions of the Hon'ble Suprems

At by which under the similar facts situation like that of the

ﬁ}xnmn”f mhbhers have been benefited. This application is  also

the action of  the res smpondents - in ot
order dated 21.8.39% passed in Q.4 Nos 187 of
the Hon'ble Tribunal, wherein dirvections have

soerubinising theilr documents and o =nﬁ“LdP" fhes

e

~



o

ses of the applicants.

ﬁ, LIMITATION:
The applicants declave that the instant application has
sen filed within the limitation period prescribed under sectlaon

21 of the Administrative Tribunal Act.1985.

;u JURISDICTION:

The applicants further declare that the subject matter
aAf  the instant case is within the jurisdiction of  the Hon'ble

ribunal.

H. FACTE OF THE CABE

i That the applicants are citizen of India and as such

Hhey are entitled to all the rights, protections and privileges

p

als  guarantesd by the Constitution of India and laws framed

neveunder .

£ That in the instant application, the applicant No 1 is
casual worker presently holding the saild post under the SDOF O

FAE - under the respondent No 3. The applicants entered the
¥ H o

sErvices under the respondents in various dates as reflec

g

ot
-

e ANMEXURE-&;, as casual worker. In the said capacity the

A@plitantﬁ are s5till sontinuing wunder the respondent No 3 and its
sibovdinate Offices. The applicants are drawing their pay under
the departmental pay elip i,e, ALGE-17. It is noteworthy  to
=7ntiﬁﬁ here that at the time of his initial éntry as Casual
;Brk@?f the applicants  had fto face soreening commibbes Forr
t%mir placensnt against colear véaant post of DREM.

TE@ applicant No 2 is the Circle Beoretary of ALl India

Elecom Employees Unicon LE & Sr-D fAssam Dircle and he represents

.

L
2
-

N
i@
-
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L

e interest of all the casual workers as rveflected in

2
i

o s

st 4ok

Lo the

Time of

ko the posts

o i

Aanstant

regular

- asiial

imention

situate

for &

YAl

Jwrit petitions the Honf

I emes

1 tH@,B (A1

17, whix

similar

That +the applicants as stated above ave
ng as casual workers and all of them were appo
dates in the year 1988 to 1991 on casual  bas

“the  due selechtion process. The applicants

Mowill show that they arve casual workers of the

decommunication  and hence the applicants pray for a

respondents to produce all the relevant

hearing of the o

Since theirv employments are not  in dispu

b
o

Ehee same at bthe time of hearing of the case.

That some of the

Department had approached the Hon'ble Suprems Court

P

drawing their wages under deparitmental pay slips

ARME X URE A

presently
inted in
im after

arae at

direchion

goouments at  the

the, Lhe

wnts instead of annexing all the documents pertaining  to

Ehely employ RPWE crave leave of the Hon'ble Tribunal to produce

belonging

irection  for regularisation, as has been prayed in  the

application and the Hon'ble Supreme Courlt acting on Lheir

Jrit Fetition had  issued certain divections in regard b

wizll as grant of temporary status

isation

b bhose

labourers of the Department of Posts. It is pertinent to

here that claiming similar benefit & group of

d  emplovess under the respondents i.e. of  depa

Telecommunication had also approached the Hon’ble Supr

similar direction by way of filing writ pet

(Mo, 1280 /8% (Ram Gopal & Ors.Ves. Unden of India % Ors? a

writ petition i.e. 1246786, .w+3fHL eto. In the

ble SBuprems Court Was

crdents avthority  to

i R

£

cibion (00D

s for absorption the casual labourers

riment  of

@me  Dourkd

long with

aforesaid

yrepayTe A




N

fde
3

far as possible, who have been working more than ong  year

their respective posts. Pursuant fo judgment the Sovi.of  Indiag

sy le "Casual Labourervs  {frant of Temporary Gtatus and

egularisationiBohemse  19B9" and the same was  communicated vide

Tetter  MNo.269-10/089-8TN  dated 7.1L.8%. In . the schemse Csriain

conferment of

f:
ol
..g
m
1
1
H
o
i

penefits  granted to the casual la

temporary status, wages and daily Rates with reference to minimum

N

s o

ay scale of regular Growup-D officials including DAJHER sto.

TF

opies  of the  Apex

Cowrt Judgment and the above
mentioned scheme is annexed herewith and mavied

T AS QNNEXUPE 1 an ::un

e That as per the scheme as well as the direc-

Fions  dssued by the Hon'ble Bupreme Courd (Anneswure-12  in the

;

e mentionsd  sbove, the applicants are entitled o the

henefits  descoribed in  the The applicants ave in

sesian of  all  the gualifications mentioned in  the =said

o heme asm  well as in the afaoresaid vervdict of the Hon?ble

.

supreng  Dourt,  and move specifically in the dates cribed  in

the' Annesure~A may be referesd to for the better appreciation of

o
s
i

factual position.

g?n€s= T;l

at  the respondents after issuance of  the aforesald
i [

soheme, issued further clarification from time fto time of  which

mention  may be made of letter Mo.269-4/92-8TM-11 dated 17.12.93

by which it was stipulated that the bensfits of tﬁw soheme showld
be conferred to the casual labourers who were engaged duving  bhe
Lwriﬁﬁ from 132.3.83 o 22.6.88.

i The applicants orave legaves of the Mon’bhble Tribunal to

roduce the said order at the time of hearing of the case.

2,7 . © That on the obther hand

tosts who were employed on 2%9.11.8% were eligible to be conferred

Ministry of Communication, preparved a scheme in  the name and



A

the temporary status on satisfying obther eligible conditions.

istipulated dated 29.11.8% mas now fuvrther been exiended up o

19.9.93 pursuant  to a judgment af the Ernakulam  Bench of  the

Tribunal deliveresd on 13.3.93 in 08 Mo 7Se/9d ., Fursuant

-
o
=
-d
-
g
)
et
1]

to the said judgment delivered by the Ernakulam BRench, Govi  oof

(India, Ministry of Communication issued letter Mo GE-53/ 9E-BFD~1

{
idated 1.11.9% by which the benefits of conferving  Ttemporary

up  to the

Imbatbus  to bhe casual labourervs

£
iy

lrecruitees up Lo the 1@.9.93. Ginoe the Dept.

Mimistry hence the

it

Telecommunication and Foste are under ths same

workers  of

same bensfite will also be applicable to the

}
1,
rTm?uaumu

6 copy of the aforesaid letter dated 1.11.95  as

annexed herewith and marked as ANNEXURE-S.
The applicants  have not been able to get hold of an

for &

Emuth%ﬁtiq copy of the said letter and
kﬂir@ctimﬁ o produce an authenticabted copy of the same  abt  the
|

ltime of hearing of the instant application.

}4«3, That the berefits of the aforesaid judgmant and

civeular of Govb.of India is requived to be ewtended too the

Pannlicants  in the  instant application move so whsn  bhey AYE
! I

similarly circumstance with that of the cas sual workers  bo whom

benefits have been granted and presently working in the Deptb.of
Fasts. Az stated above Qnth the Destte. are under the same Minlse-

1.@. the Ministry of Communication, and  the sohems  Wers

.{; .’_..

¥

LY ~guant  to the Supreme Court’s Judgment  as mentioned  above.

\

y There can  not be any earthly reason as bo why  the
shall not be extended the same benefits as have been granted to
the casual labourers working in the Dept.of Fosts.

T e .o

. That the applicants state that the casual labourers

[
.y
wed

Pworking in the Deptt relecommunication are similarly situated




£

bhe casual workers working in the Deptt.of Fosts.

-
.
-
ik
P
i3,
i
¢
]
)
o

Tm both  the cases relevant schemes was prepared as  per the

mf the Hon'ble Court  delivered theirv  judament in

smmuni cation

the rasual workers in the Deptt.of Teleco

following the judgment delivered in respect of casual workers  in

qe Deptt.of Posts. As stated earlier both the Deptits. are the

t

i.e. Ministry of Communication. Therefore, thers is

£ A ITE

wf  casual

apparent discrimination in respect of bobth the
labourers though working under the same Ministry. It iz pertinent

e merntion here that the casual worke

ohtaining the Temporary SBtatus are granted much move  Dbenefited

mf  bhe Deptt.of  Telecommunicabion.

re required to be  extended  to the

ntt.mf Telecommunication having regard  to the

farts hboth the Deptts are under the same minisivy and the hasic

feundation of the schems for both the Depiis are SBupreme Courdfs

workers of the Deptt of

judgm@nt‘rafmrvmd oo above. I the ca
Fosts can bhe granted with the benefits as ernumerated above based
sn Supreme Court’s verdict, therve is no earthly reason as o why
the casual workers of the Deptt.of Telecommunication should not

he extended with the similar benefits.

4,18, That +the applicants beg to state that in vimw of

pE

afovesaid scheme as well as the verdict of the Hon’ble Buprema

go Jom gy om

Ceurt,  they entitled o be regularised more so when there 1s at

present more that 900 posts of DEM have been allotted to Assam

4,11, That the applicants beg to state that making a similayr

prayer & group of casual workers working undery Assam Civcle  had

approached this Hon’ble Tribunal by way of filimg 08 No.299/96

sl 4

and  209/9%6  and  this Horn'ble Tribunal pleased  to allow  the

LACER

aforssaid application on 13.8.97 by a Ccommon judgnent and order.

o



' oA oopy of the said order  dated 13.8.97 is

| oannexed herewibth and marked as ANNEXUREE-4,

nat  the applicants state that 1t is settled position

of  law that when some principles have laid down in a given case

|those  principles arve rveguived to be made applicable to othesr

@

imilarly situated cases without

iring them bto approas

iHmn’bl& Cord again and again. Bat in a nutshell case in spite of

? o Judgment of Honfble . Ernakulam Bernoh delivered in respect  of
| .

|casuwal |, labourers o f Deptt.of Fosts the Deptt.of
Telecommunication under the same ministry has not vedt sxlendesd

the benefits $o the casual labourers working undery them.

ERRRCR That the applicants beg to state that the action of the

iraspondents bowards  the non implemsntation of the case of  the

lapplicants are with some altericr mobive only to deprive the them

‘ | ofrom thelr legitimate olaim of v

The main orux of
f 1their prayey was for regularisation and grant of temporary status

taryed

for  consideration of thelr cases against the 900 posts

i : . .
menticoned above but in reply, the respondents have nobt issued any

e

vt ., The

being & model employer  aught o

Mave granted the uwueflx of temporary status as per  the scheme
b ¥

1o fwithout  requirving  them to approach the doors  of  the MHonfble

Tribunal again and again, more so when all the applicants fulfill
fth@'f@qmired gqualificaticon as per the said scheme

4,14, That the applicants state that in a nutshell their
; lhole grievances are that to exbtend the benefit of the afo
45éhﬁm@ as well as similar tr»“,mwnt as has been granted Yo the

masual  workers woarking  under Deptb.of Foasts  in regard  bo

treating the out of of engagemsnt as has been modifisd from

bime to btime by issuing various ovders; of which mention may he

of order dated 1.9.9% by which the benefit of the scheme has

N

| been ewtended to the recruibees dp b 1.8, 1998




| -~/

A ocopy of the order dated 1.9.99 is annexed here-

i fal

] with as Annexure-3,

1 F4n15 That +the applicant begs to state that highlighting their

-b

orievance, they had approached the Hon’ble Tribunal by way o f

CFilimg OA Moo 312, 113 162, and 276 of 99

l praying  for  grant of regularisation, The

| Hon'hle Tribunal was pleased to dispose of the said 0A along with
bther  connected matters vide its ovder dated 321.8.99 with &
i

i

, ﬁirettimm b the respondents to uun~1dav their cases after due

gorutinise of the documents.

it

! _ A copy of  the order dated 31.8.99% is annexed

l
| f ‘ herewith and marked sz Annexure—6.
J &"16 That the applicants beg to state that ﬂHrg‘Eﬂt too the

fovesaid  ordsy dated 310899

higher authorities of the

e

respondents have ilssused

various ordesrs bto the Division

:,
&J
-t

£is-

uthorities for furnishing documents/certificates  to ascertain

| the facts. The applicants also in response to the sald  Judgment

i and  order  dated 31.8.09% filed individual repressntation  to

e et i,

authority. To that effect mention may  be  made  of

.
=3
g
b
-
5
o}
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P
£
-
3
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£l
B
-
e
i
[

issusd by the respondsnt Noo 3 asking  for

documents and cerbtificates.

A Y
The applicants inspive of their best effort could nob

1 gellect the saild copy of the order dated 2.11.%2 and hence  prays

i b fore the Hon'hle Tribunal for & dirvection to yoncdents to

wrodduce the saild oopy of the order and other connected orders  at
i ¥

the time of hearing of the case,

i iid

ﬁ,17 That the applicants beg to state that after the judgment and

oy der ated 31.8.99;, they have submitted representations

individually highlighting their date of appointment as  well

iy
ot
—
s
i
b1
it

| ramber  of  working daye ; certificates eto. and the applicants

Ty
i




ware asked to appear  in interview held by the respondent.

@ However, the respondents  have not yet held any interview in
| respect of the present uypkksahhn, The respondent Noo 2 in the
t oof the said interview granted the benefit of the scheme to
i it he cobher %imila?ly situated employees like that of the

pplicants  , but for the reasons best known too the respondents

* : Ithe said benefit have not been grantsd to the present applicants.
|Ev&n some of the employeess who wvere recruited even in  the year

j 199798 have been granted with the berefit of the scheme ignoring

the  long  and conhinuog srvice of the applicants. It is als

mertinent o mention here that in sons

-1 I lissued specific orvder of rejsocbion.
] 1

barvring the cases of

i b .18 That the applicants
: the present applicants, in all octher cases interviews havs been
|
[

(R

held for scrutinising the records but only the present applicants
! have been debarved for the same

! j . . : .
i present applicants differently viclating :’”—*VL:..~ e 14 and 16 of the

India. ALl the other similarly placed emplovees

@

In
i
P

vern chancs o point out

the facts and figur wining to thely service particulars but

| |

rh@ zaid opporbtunity has nob been granted o the present  appli-

b

| ' . .

rants.  Hence  the entirve action on the of  the respondents  are
| ! ) : . :

Tlegal and violative of Article 14 and 16 of the constitution of

o wt

4,19, That the applicants begs to state that in theilr oases

bhe certificates by the respondents

gubmrdiﬁata avthorities of the respondents have notb hean

propervly. It is

ated that juniorvs  fto bhe

J

inplicants even oubtsiders have been granted with temporary status

I
Fig
.
Ly
i
a3
Fornt
7
P

the applicants in whose case no personnsl hearing i.e.

have been denied the said henefit of

oot
=
ot
i
-3
“
1
N
&
X
e
m
ot
L
-
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|
|
t
I

from

AL TR
T & d E

Y

fave

*'%

-

A

applic

temporary  status as well as its subsequent clarification issued

time to time. The aforesaid discriminatory action leads o

wt £

viclation of Avt 14 and 16 of the Comstitution of India and henoce

same is liable to be set aside and guashed only o the ground of

Being discriminatory in nature and further dirvection may

issued  for granting temporary status to the applicants with all

consequential benefits,

That the applicants beg to states that the respondents

not o werified the records plased before  them by the

ants.In  fact the respondents

by the Hon'ble Tribunmal in its judgment and order

S1.8.9Y (Annexure—-61.

4.

hat the applicants beg to stat that the respondent

e

LR

o

d

the Hon'blse Tribunal. In

Judament and  order CAnmexure-—-6) dated

21.8.39%2, the respondents have held interviews in cther cases hut

G J M

gl i

fe liable to be set aside and quashed

.'i' "“"“'t
o deals u

Mave

mannsy

meif) oo

ideyre

carnts which has

e  other  hand the

procedure has not been maintained in case of  the present

i

xabile discrimination and same

That the applicants begs to state that the respondents

not apply theirv mind properly in acting in  the arbitrary

as  has  been done in the present case. In fact  the

cants ful fill the requirved criteria laid. down in the scheme

Hodtself and hence Yheir ca

arg required o be considered

PR AR

grant of temporary status with retrospective effect  and e

rise their service with full back wages b,

That the applicants beg to state that they are still

continuing in their respective posts wibhoud A, termination.On
] i Y

arg now granting the temporary
e applicants, even some of  the oot

have also baen grated with the benefits of the temponrary

14



e applicants in view of the aforesaid facts and

loivoumstances have praysd for

a

&

direction to the respondents  to

roduce all the releva

gocumaents at the time of hearing of  the

G That the applicants

to state that the respondents

cg row granting the said benefits of the 1989 schems and filling

wuwp o all  most Y00

of DREM within a8 very short bime  withoutb

considering

Orm the other hand the respondents  have

\
i
i #
i
j

| Nimeusd various orders by which it has  been stated that by
N y

3@, 4, 2381 the services of all the oasual workers will  be

terminated.  The

are now in employments as  casual

workers  bubt in view of the aforesaid development narva

aboees

Wehe  respondents may terminate their service.ln that view of the

and civoumsians

ated above bhe applicants pray for  an

] . . . . . ;

% Brntervim order divecting the respondents nob o disengage them
; Wrﬁw bheir present smployments and not to fi11 up the posts  of
|

JRM Lill the dispo

the interim order as

| prayed for is not granted the applicants will suffer irreparable

mﬂﬁﬁ and injury.

I
| ﬁn GEOUNDS FOR BELIEF WITH LEGO6L PROVIGION:

i Feor dhat  the denial of benefit of the
'

labourers whom ants union represent  in the

and arbitrary and samg  are

to o bhe seld aside

settled law that when 5 CINE
in a judgment  extending ceritaln

employe AYE

situated amnployet ithout requiring them

11




i}

b approach the court again and again. The Central Govi. showld

set an example of a model employer by extanding the sald benefit

to the applicants.

e Foy that the  dizervimination meted oul W the

applicants in not extending the nenefits of the schems and in not

treating them at par with postal employees i wviolative of

&

Articles 14 16 of the Constitution of India.

b

I For that the respondents could not have deprived of the

herefits of the

srheme which has been  applicabl T

thair fellow smplovess which is also violative af Article 14 and

[N
=
H

i of ”hr Comstitubion of India.
.5, For  that  the respondents have @gt@d illegally in ot
comsidering  the case of the applicants wibthout  ewamining  the
rolevant  documents submitted by the applicants as well as the
authoritises of their respondents. And hence the impmgmﬁd action
of the respondents is liable to be set aside and guashed.

®L.6. For that as per the order dated 1.0

Wid

1':';‘1

iid

the casss  of L

applicants are reguived to be considered under the sohems of 1907

i
i
i
i
“_‘
pte
wd
i
P
,’.‘
e
i
i

ang  since the applicant have completed 248 days o

yvice cin teach a year since their entry into the service, and

hence the respondents are dubty bound to grant temporary status as
mey  the scoheme, more o when  the othey zimilarly situated
employess like that of the applicants have been grantad with the
said benefil,

.7, For  that the respondents have viclative the juﬁgm@ﬁt aried

g

mrder  dated 21.8.9% passed by this Honfble Tribunal  in ricet

calling  the applicants for interview . {n that scove alons  the

impugned action is liable to be set aside and gquashed.



ladvance more gro

SR8, For b

applicants orave

wat in any view of the matter the action/inaction

i ) .
pof o the respondents are not sustainable in the sye of law and

sicle and guashed.

e f *%G Honhle Tribunal  fo

winds at the Lime of hearing of the casse.

f

the applicants declare that they have sxhausted

i
P

iﬁa BETAILES OF BREMEDTES EYHOAUSTED:
| -
K That

remaedies availlable to them and there is no altermative

available to fthem.

FEVIOQUSLY FILED OF FENDING IN ANY OTHER COURT:

|
e MATTERS MOT F

_br&:;uhﬂlv Aany
Orievances in ra

" PR N S o o e e
ny  obthsr court

wthoryity nor

mmﬁding bafore
' !

W”h’b¢” Tribunal

)

REELIEF S0UGHT

The applic

ants fTurther declarvre that he has not  filed

application, writ petition or sult reogs

Hi
]

spact of which this application is made before
oroany obther Bench of the Tribunal or any  other

any such application ; writ petition or suit

any  of  them. In wvisw of certain management
coowrved in the administration of the respondents

have ocomg under the protective  hands  of the

seeking urgent relief.

Lnder

Applicants most

&n the cause or

records be grant

the facts and cirvcumstances stated above  bShe

respectfully prayed that the instant application

be admitted records be called for and after hearing the partiss

causes that may be shown and an perusal  of  the

the following reliefs to the applicants:

%ulu T divect the respondents to extend the benefits of the

~“mi sobeme b

the applicants and to regulari

i
£
R



timl service bensfits.

Jwith all oor

e respondents not to Fi11 up  any vacant

-

8.2 Teo divect b

| L e e

oamsts of Daily Rated masdoors without first considering the cCase

‘r W ey
lmf bhe applicants.

mf the applicants.

P e 3
i| 63wtz

-

Ay other relisf/reliefs to which the &ap

s1icants ars

&8
N
S

lentitled to under the facts and civoumstances

~f the case and

e

deemed Tit and proper.

INTERIM ORDER FEAYED QR

Fending  disp of this application the applicants

sting the respondents not o fill

pray for an interim oy ter

up  any vacant poste  of Daily pated Mazdoors without fivat

«f the applicants. The applicants further

Je

Feor an inbevim ovder divecrtion the respondents AR R A

and tooallow them o continue  in thaeilr

i
.
L
s
o
]
£
N
=y
o
y
ih
-
o

o et S V- vty g oor o
respective posts

-
1. b eeesssessssesssessEssmssEsssEssenEEEEEE LT TT e u
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|4\ 2008

1. T.F.0. No, 2
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. Fayable at s Guwahati.

fu stabted in the TMNDEX.




ircle Serebary

Tesleroom Oive

abamsnts

., 4 1%, 4'1'1'- 4'24 ave  brue  toomy knowledoge  and the

paragraphs  4'2,4'4,4'%~4'9, 441,444 ~ 446 true b

legal advice and I have not suppress

woy o duly aubhord by the applicants bto sign this
varification on their beshalf.
£ g oo B O S P S G e ey g O TS T W A e &
A D osign bthis verification on this the 4ih g
Bpril Z881.
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AMNEXURE~1 ,

tpremne Court directive Departeent of Te

sual Mardoore who have been disengaged after

b Dack all
S2R.E..e5,

Im the Suprems O oot India
i i Jurisdiction,

-
o
-
P
et
%
ot

i
et
-
-
1
=
ot

Mo 12800 of 13989

LR,

Writ Petibion (0

T LA

spondents.

Mrit Petition Nos 1246, 1248 of

¢ V77 and 1248 of 1988,

et
€y
03
R
ot
~3
iy

.. g g R e oe e oy do o - 8 e A e o e iy e s g
‘}.}.Bn £ &high o T E @Y, 6 saraniaowoas Fetitioners.
i VBT B
;
ﬂUniam of India & ors. I X

I
| ,

|
F
i ORDER

; We have heard counsel for the petiticners. Though 2

[ fidavit has been filed no aone turns up for the Uni f

when we have walited for sove then 18 minwtes  for
counsel for the Union of India .

X}

o

P

i

e principal allegation in these petitions undsr  Arvit
onstitution on behalf of the petitioners is that  the
working under the Telecom Department of the Union of India
arevs and ong of them was in employment for more  §f
while the others i 7 .
ularising :
3 vminat o B33 th ptembey 1988, It is  contended
that the principle of the decision of this Courd in ily

casual  Labowr Ve, Undon of India & orvs. 1998 (1) Section

oy thvoe

YEATE . ]

RS

T

souarely  applies bto the petitioner though that was rvendered in
case of w@al Employvees of Fosts and Telegraphs Department. It
ds  also contendsd by the counsel that the decisio rendered  in
Ehat relates to the Telecom Deparitment as esarlier Fosts
s Telegra nent was covering both  sections  and  now
felacom has become a separate department. We find from  pavagraph
4 of the deoision that communication is Lo Gengral
N .

‘ -
Managers been referved fo which support the stand of

i

alao

By the said Judgment this Court said :

L
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Ik ing

ot
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Mew De

1

Ivrational
whi

fros b

TE £

1AaE

o

rnh?tnuuw; vy worked for more than one
AL L.E

this

~ NE-

"oWe dire

@ct the respondents to prepare a scheme on a
foer &h b i izt

sibile the sgual labourers

fﬁr%iWUﬁuET du.;;nq for move than one year in the

]

a.
5 and Telegraphs Dm“arhmﬁr*“u

We find the though in paragraph 2 of the writ patition,
bear sserted by the petiticners that they have been
than one yesay, the ooun affidavit does not  dis-
zhition. ] fim‘ Llon can be drawn b tween
4

& o Tn\umﬁ and those who  were
rtoin the repord

i ,1ﬁ10nu On principle
of the decision mus

L be taken tﬁ ﬁﬁp’“
accordingly divect that the spserdden ; 2
droa rabtional ba absorbing far as pv&n cical who have
3 @ar in the Teleoom Deptt.
owld be done within six months from now.  After  the
formulated on a rational basis, the olaim of the peti-
in  terms of the schems should be worked ocut. The writ
aleo dispossd of acon 'Lnglyn Thwr@ will  he no
ts the respondents
- ':F

3

Sy
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ANNEXLIEE -~

JJU

1A
CAT

- IND
-

DER ECQHMUE$

TON
STN SECTION

o I\I

S BT Me

The Ch 2y @l

Mamagevs, 7 am Diveles

: MeT.H. T New D@lhlfﬂumhﬂy; Metro Dist.Madras/
Caloutta.
- of all other Adninistrative Units.
8L a1 Labu rars fhrant of Tempovary Status and
wlarisation? SBoheme.
af o insby i o yaEgue
vide this ioe Nnnbu
] 1811, & me for rwrfﬁrrwng
1l Ja‘ b whoe are curvently emploved nrd b¢xo rander %
g continuous service of at least one year has been Ao
lﬁhﬁ Telecom Commission. Details of the scheme are furnished
he Annexure.
I be taken t? Lempoe
‘ tatu baurers in with
i; abve
i . .
@n In soconnection o your kind attention is invited to
Fﬁttmr Mo 2780-6/84-8TH dated 30.5.8% wherein instructions were
desued to s fresh recruitment and employment of casual labour-—
¥ for type of work in Telecom Circles/Districts. Dasuas
fabourers could be engaged after 30.3.8% in progects and Electri-
ﬁimmtimn civeles only for specific works and an completion of the
Work  the casual labourers so engaged were required to be re-
n'”W:hwdu These instructions were reiterated in D.0  letters
Mo 270-6/84~8TN  dated 22.4.87 and 33.95.87 vom o member (pors. and
g.cr&;ary of the Teleocom Department) respectively. fooording to
ﬁh@ x%LVUftJnn" subsequently issued vide this office lstter
*Q,Q,Q”ﬂ/u* ] specific periods in Projects
ﬁnu Electri shouwld not be resorted to.
. éuﬂz In the above instructions normally b
babourers snga S0.5.88 would be available for consis
%xmm for conf s mporary status. In the unlikely @Vunf o f
?nm”w being any case o sual labourers engaged afd 283,85
ﬁ“ﬂ”lflﬁ consideration for cmmfm?mmut of temporary %tﬁkﬁ%n Suach
i Teleoom Conmission with  relevand
cle ; action : inst  the
| o) roval the r“qu¥“x BT A L&
i resorbed to.
Ll Labﬁur@r whm hﬂ: Fﬁcruitﬁﬁ after 20.32.85 '
TEMBOTATY sifio spproval from
heme finalised in the Annexurs LT
iy (Fimance? of the Teleoom vide  No
18
s o & - —h




EME/ 7898 dated 27.92.8%.

vy inmbyu

i) Neocessa
may kindly be

to fhe

tions for expediticous  implementation
isaued and payment for  ary g
from  1.,18.8% arrvanged before

e ]

-

wy
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i AGSTISTANT DIRECTOR GEMERAL (STNI.
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o Thaivrman CTommission.
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tll recognised Unions/fssociations/Federations.
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. ANNE XURE

TG CERANT OF TEMPOROGEY STATUS ANMD

Grant of

his scheme shall be ca
; ] éﬁrﬁrtmaﬁt of

-
P

]

+
i Lo g
o

W'

#
{1
DT

e This scheme will come in foroe with effect from
11889, onwa dv,

S iw  applicable to  the casual labourers

nEnt of Telecommunications.

4. The provisis in the scheme would be as under.

th& grwuﬂ oo i
wiolil ol be
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in bhe case
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Howsver
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sl e b

tnﬁ pwrznd
huti~1 labour for the purpose
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"""" ﬁd’ilud when eligi

Group DD ovacanoi
wrers b owhom bh
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g bhe h@tﬁilﬁ glv@n below.
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Lhrough regular
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a-r Temporary
following benefits

21 labourers to the

at daily id? (=11 :h vaferencs o the minimum  of  the

icials including DAGHES, and COA.

in raapﬁct o f srale will  he

; Lo performance
in administrative offices

EVEYY e

ciii o Leave  entitlement will ¥
tevery 10 days of weeb.Casual e oroany obher leave will not be
x!ml%ﬁlhlﬁu They will also be allowsd to carvy forwarod th
thelr credit on i

}vu Lo

e oy & pro-vata basis ong  day  for
1

2 laave

Lheir
{5 mfit of
rvices for any re

ey
i

)

ation, They will not be
of leave on termination  of
GERFVIO.

mrhie-

. Counting of S8 4 of wice venderved uander Tempovary
oy the purpose of rebivemsnt benefilt after theirv regulari

H

QHRL:
Aabion.

HEFYLCE

wionilol be breated

labuuvmz
g foy bhe
uwntﬁ al i
ance/ food advanocs on

e mt oof rg"ng

are  applic n!JiLé Gir.D employe

rriish btwo suretis Govi. serva

Wwill be entitled to Produc-

as applicable to casual labour.

are regularised

fied above will be

shatuls.

status,; the nf*lr"ﬁ

withém accordancs with the E
: Disputes Act.19417 on the grnumﬂ

.1Ah171*y of owork. A RN zuu‘wwa wilth temporary  stahb

guite service by giving ong months

mobice.

sy owibh temporary status
proved in an enguiry after
will be disps
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oof encasemnsnt
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| ANNEXURE~. . 3.
" | EXTRACT

| f; CASLIAL LA

| CEEANT OF TEMPORARY STATUSE AND 3
| {ig»HFHL,
RS
| | MO GE-5E s
| +
i
P berd Lo orefer o bhe  above

N

fioe wvide lebter | SJ SFE-T dated
dated 39.11.32 as pﬁ whlﬁh full  time
wEre In oemployment as on 29.11.8%  were

ervad "temporary status” on satisfying other

puestion

e &L

fuull Lime

eme b

; ‘f:-nrw Eerd 25,11, 89 has
L T the light of

1ﬁjudqrmuri o f
ot 13,3095 din 0.6, No o

‘ ‘ |

oo It has besn decided the full time casual labourers
R af“ EELUL.EY and up o 1809092 may also hﬁ cons i dered
L) rant of benefit under the scheme.

This issus with the approval of 1.8 and F.6. u&ﬁw“

Phye Moo B4E25/79% dated 910099
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ANNEXURE~4 ,

..... ENTEAL ADMINISTREATIVE TRIBLUNAL
GUWAHATI BENMCH
Uriginal fpplication No,29% of 1996,
and

SE of AN B2 L

Date of order @ This the 135th day of

senwnas Mpplicants.

cxeeas mREspondents.

./ Mo, 282 of

i AL India Telescom Employvess Undon,

Dtaff and Group-D

wle, Guwahati & Others. cnaeas Rpplicants.

Iindia &

5, aws e s REEspondents.

for the applicants :8hri BUE. Sharma

S. Dharma

Tor the respondents @ Bhri AWK, Cho sl y

- -, -~ - e,

fedl LT G800,

Both  the applicaticns involve common gquastion of  law
lar facts. In both the applications the applicants  have

too bhe vespondents to give fthem certain

Lt

vy
T ot
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A

benefits which ave being given to their counter parts warking  in

the Postal

rEment. The facts of the

L. Bt NoL3B2/9  has been filed by ALl India Telecom

Fan)

Employess Union, Line 8

i

aff and Sroup-D,

reprasented by the Sscretary Shri J.M.Mishra and alsco by 8hri

PUpen Pradhan, a casual labourer in the office of the Divieional

! Huwahati. In 0.4 been filed by

oasual tabourer.

Union and the appli

" The applicant Mol in 0.0, WRAUE represents the interest of
i :
i labourers referred to Annexure-A  toe the Original

and  the applicant No.? is one of the laboursrs i

CE. They are working as casual labourers in the Department

4
od
-

Fe lecom wunder Minilstry of Communication. They are similarvly

situated with the casual labourers working in the Department of

Deparbosnt

The same Ministry. Bimilarly the menb

of  the applicant No 1 arve also casual labourars workin in  the

Ctelecom Deparbtment. They arve

coounter parts in the Postal Department.They arve wovking as o

However the benesfits

CoaEmual labourayrs wovl ing in ncksry the

Ministry of Communications have not been given o Ehe casal

wrers  of  the applicants Unions. The applicants state that

Jrursuant o the judament of the Apex Court in daily rated casual

Clabourers employed under  Postal Department ve. Union of India &

3 L 1EE bhe Apex Court divecbed  the

3OFE= vepoerbed in (19BN

prapare  a scheme for absorption of  the casual
were continuously working in the department

cevtain benefits. Accordingly a

iy

it

granting besne

248 dave of service in a

labourers who had render

N3
Ja
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it

parbment

a% in the judgment of Daily Fated Casual

Denartment - to

Ty g

Taboursyr

0z

by

Thersathter many wri Lia

" of  Telscommunication

the  Apss b opraying for divecting to give similar

o them  as axtended ual labourers o

WA

of Poste. disposed of in gimilar

i

AL

gy congidering the entirvre ma

ogive the

laboursrs

undery the Tels

§working elecom Depart i similar mannar. Pursuant
E e - . .
R 2 T o 812 Juagment the Ministry of Communication

AT

kB nmwn

Labourers (Grant of Temporary

on 7110890 Under the
o bhe casual labouvrers such as
tatus, Wages and Daily with reference to

aho, Fhmvuﬂ,bur; by & letter dated

ation was

that

the

Labourer

o

[ AP

O the aobher

Fhment of Postes as on 210.11.199% wers

tampovary Status. The time fixed as 21.11.1980% had
tooa judgment of  the Ernakulam
£ e i o

i Tyibunal o3

Vit

bl

f AR R 14

p et

Sudgment,

oaf Tem

bonefit

..... anferving the

ey 5 AT
DT vy

besin

LEH W] 1 LY R

L Ul

g

Department o Comnmuni catd

hefore the sty }oed

tion the casual

Ty
21N

inlovess

12,193

R

35 before the Chairman

but to the knowledge of the

appli-~
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mant the sald representation has not been dis

application.

j
i
Ep of similar facts. The grievances of

o o v o N L s
mhe applicants a

Dby i

MroB . Sharma, learned Lounsel,

aring  on behalf of the applicants in bobh the oa

Ehat the Apex Courd having been granted the benefit of tamporary

status and regularization to the casual laboursrs, should also be

nace  available to the casuwal lebourers working under  Tels

Department under the igtry. Mr.8harma furthesr submibs

that fthe action in not giving the benefits to the applicants is

Unfair  and unreasonable. Meofuk . Chowdhury, learned Addl. O G6.8.0

.
don of MroSharma,  He

not dispute the

Tasiial labourers the J.0.M level at  MNew

T N

LI o view  of bhe

applicants  who  ave

R ¢ RO
e £

entitled to et the bensfit of the

Status and  FEegu-

@fore, |
ive the similar benefit as  has  besr

Arers working undey the Deparbtment  of

i 0.A.ERZ/98  and

any rate within a perviod of 2

ipt copy of this order.

o order as to o

. 8d/~ Vice Chaivman.
'M\)' 1l

J oy o
Pt
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! | ANNEXURE . 5

13799 -8TN-11T
X Government of India
aviment of Telecommunicabions
Sanchay Bhawan
STHN~11 Ssohion
@

: Maw Delhi

H

: . Dated 1.9.9%.

“-ﬁwral Managers
nEral Managers
mhhey Admind
iy Telecom.

shyabive Units.

B s Fegularisation/grant of femporary status o Casual
' Labourers regarvding.

¥hiﬁ office ;
vt of temporvary status
uPriﬁ and anothert o

wh are eligible

&"x

Dowrers wibh

Some doubts garding  date  of

“ Yours faithfully

CHERDAS SINGH?
ASISTANT DIRECTOR SENERAL (STRD

ER

A1l recogni Unioms/Fedaraticons/A

sociabions.

SINGEH
GENERAL (8T

ABBIETANT
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ANNEXURE. . &

TN THE

chbhmrs .,

Original Application No. 187 of
is bhe 31 st day of August 1999,

of decisioan

B

The Honthle Justios D.M.Rs Yioe

The Hon'ble Mrof.l.Banglyine, Admind

anﬂ mhhers, ez a e ou s
Fat Addl s ODLELELD

iy,
AR}

T Bharma Hd ﬁ PRI

ard I 8 -3 W D)
] oo - S o, e FAE e v aa
My WMy oL Deb f Y Sy . WE.BLT

a2 % 4 n oa

tiftjwq

Empl Limion
vl anaobhery. ..., Applicants.
B.F. Sharma and Mr. 5.¢

dridon of Inézg and
By Advocate Mr. A.Deb

n e nr Bz

Befa Mo, 11
Bhvi
By
and

cwewa Fppli

The Unidon of India
By Sdvao My .. Deb

spnidents.

s es Applicant.
f.Chanda

of India and Other
ntﬁ Mr.B.O, Pathak,

##8 B #8 8 & n

Lmd o
Mr.5.8arn

ancther v . Applicand
and Mr.U.E  NMair.
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halk, AddlWJTLE.B.0.

(Y, 6 i, 1
511 Inc

Undon
ﬁﬂd & oths
harma, Mr.S

The Uni

By Advooa

spondents.

com Emple
Gy ot dﬁd &

Mr.B.E . Bhar

anmous .pkﬁzsar*
e My LR Mair.

B

GufeNo, 14

AL India wn Employees Union,

Line Staff and Group-D and ancther ...« Applicanits.
fodvioors o My JBLR L Sharma, Mr.S.Barvrma

ami Mr. U E L NMair,

wspondents.

e Unid angd others

By Advocate Mr.A.Deb FBoy,

LAY o RO B T 5 ")
o f. B, 142/ 19098

Al India Telecom Emplovess Union
¥ ¥

Civil Wing Branch. aeawwnsen Rpplicants.
By fSdvocate Mr.B.Malas
- versu

- s o pest o
2T ndia and o

The Union

thers. "
athak,; fddl.

b !ri"if"m T e

By fAdvooate Hwnhn“

0., No, 1457195
Shvi Dhani REam
’J:') Sodvooate Mr. ?

28

= T g g dee poon
s e oo P Licants

faMo. 1SSl
1 India Tel
ine Btaff p-oand anot hnr wesewe Hpplicants
By fAdvoo Mr.B.E. Sharma, Mr.5.8arma

and MrUE.Nair.

&
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- e L nagpes o
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]
Al
H

L.
I

India and obthers..vee. F

Mr B.Deb Roy, SBr.0.G0.58.00,

The WUnis
By fdvooat

O Moy, 2
ALl Iﬂdim B Loy Uridan,
Ling Btaff and Sroup-D and anocther ... Applicants

By advooates

My. B.E.Sharma and My . S.5arma.
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The Union of
! . “J

oo v, oo of=
Sodvocate

|

|
‘f lid, DoA N0, 26571998

i A11 India Telecom Employess Union,
o hine Staff and Group-D and anocther .
i By advocates Mr. B E.Sharma and Mr.S
+ Mr.U.kK.nair and Mr.D.K.8harma

i

@

.+ Applicants

"
?<‘mg,

- A
i Nz
it

The Uniion ITrdia ¢
By fdvocate Mr.RBLGCLT

. PRespondents

o LY
‘1 )
11l . 8y

! l.:]u\ w it w

12, D8 oMo, @mad 1o
AL India
g eine Shatf
By advooat
andgd Mr.D.E
Y LS

reres Unidorm,
mﬂd ancther ..... Applicants
FabBharma and Mr.8.Sarma,

The Undon of India and others P
| By fidvios o My, L. B,

the above applis

involve common guestion of law
and  similar facts. Therefore, we propose bo dispose of  all  bthe

bions b

Y o& Common ovder .

o]

e The MA11 India Teleoo

n Employs

i a recognissd

!
Mnion  of the Telecommurn dication Department. This uniocn  takes up

the cause of the members of the said unicon. Some of

cants wers

the said undon, namsly the Line Staff and
Ll

rﬁrmupmﬁ employvess and some obher

filed by the

casual  employees individually. Those applications were filed as

moengaged in the Teleco

Department

ame to know that the services of the casusl Mardoors under the

il

Sy TR
o

’ rr”ﬁnnuﬁr*ﬁ ware  likely o be fterminated with effect  from
i

QFUgiiﬂHn The applicants in these applications sray bhat bhe
S b b ¥ 7

L c i pnndents s divected not to lsplement the decision of  fermi-

casual Masdoors o bubt o grant them

i
!
gimilar benefits as had been granted to the smployess under  the

and to extend ‘the benefits of the scheme,

2rs Hrnt of Temporary Status and Fegularisa-

iond Scheme of 7111998, to the casual Mardoors Coneeey ned
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O.b.s, however, in 0.8, No.2&

against the cancellation of the

CEo the applicants havi

Tment of Telescommunication unodsy

Civ ot pe

beref i

~ 3\ -

there is no  prayery  against

vdey  of termination. In 0.6, Noold1i/71998, the prayer 18

RO AYY

their length of

heing fully cover sohene. Acoording to the appli-

nade withouwt giving  any

af o this 0.A., bthe cancella

‘metice to them in complete viclation of the principles of natural

e oand the rules holding the field.

Ma = ey s Mave

The applicants state that

i different of

continuing their

ele ang ML.E. Civoile., The

~F Cemmunication mads a2 scohems Enown  as

of Tempovary Status and  Regularvisation)

commuanicated by e 1A/ 89-8TN

foom  LEET.

wndesr the

ferment of temporary wagss and

with reference o the minimumn pay

- employvess  including D.AL and HREA: Later on, by letier

the Sovernment of India olarified

ite of bhe schems should be confined to the casual employess

were engaged during the pericd from 31.3.1303

fEYT AN stment of Posts, those casual

11.89 were granted the benefits of tempo-

the Depar

f Posts as on 18.9.793 tor the judgemsnt of the Evnabkulam

o A e b P e S B D Lo g e \ PR et
of o the Tribunal o 1303, 1w i Q.. New, 7587 1954,

srxltendsd to  the

“laim that the

b
.‘x
4
ot
F
it
i
ot
i

i under the Department of

working in the Teleoom

casual employ

<2
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ol can

bed thus the

4.

in

araers bo bhe

A

@ suoh order was

o

W

similarly situated.

authority  they ap-

mEE and

this Tribunal,  their

tervim arders those

I N
[

dal o employe

L

rvant arse rict

the

L

ffect from 1.6.1998 by oral order.

illegal and contrarvy

the appli

noall the above 0.0

FEDVESEN the o

% oAare nob Memizes s

sual  employe

@ligible to  become

union. Further, the re-

casinal  employe
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sual smployess  on
purely on temporary besis  for

further

ibhoud

I

for  appointment/engs :Ia B A A Bl

b ave not o entitled

against the order
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My  J.L.Bavkar, Mr.I.
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Gy L oo arn
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also  applicable to bthe

ﬁ%hmw in that conmeotion. The learned counser for the applicants
b
[

also submits that

!Y@ﬁﬁoﬁd@ﬁtﬁ afhall ¢

foribey
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prospective and they also submit that it was up to

pobo
:
Iothen wp bo 199E and therveafier by subsequent cirvoulavs.

; Aocovding too the learned counsel for the applicants the schems is

vt applicants. The learned counsel

the applicants further submit that they have documents  to

t

pondents can not put any ocut o off

iy
iy
-
i
b
i
by
H]

by

s

ior of bthe scheme, inasmuch as the Apesx Court  has

JROLAR ) -

Hmplemanta
given any such out of f date and had ibsusd divectin  for

of bemporvary status and  subse

puent vaqularis:

al workers who have completed 348 days of sesrvice in
.

wi fesl

hbual  position. Due  to the paucity of material it ds  not

foy this Tribunal to cops to o a definite conclusion

£
&
themselves taking in to consideration of the submis-

learned counsel for the applicants

I wview of the above we

ongdents to examing  the case of  sach

icant.  The applicants may file

R R

if o omich ntaticns

T e et s, 1y 3, v ————

and examine gach case in  consulita-

with  the records and thereafter pa

a reasoned  order  on

within & peviod of six months thereafter. The

cim o oder in oany of the cases shall remain in foroe

the disposal of the

8D/~ VICE CHATF
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